. .K0.427/GCF/1./1(Vol.1Z1).
Government of in<ig,
tinistry of Deferce,
ORDNZNCE FACTORY BOARD,

~10-3, Auckleand Road,
ChLCU‘l"J A-700001.

mted the (9"5# %" ‘15{

TO , :
The Gercral Maniagers of
All Factories.

. . . .
: comeSC1onate appointment of son/daughter/
near relative of deceased Government -

: c0nsolldated 1nstructlons. ,
V‘/ _ ' * %k ek T
4‘5 xkk - ' *** .. s
r . . ..A copy of M. of D. I.U. No. A/12012/5/87/ : .Forwarded -
fdjﬂ%ﬂﬁ) D(Est i/G.P.11), dt. 20- 7—87 alongwlth dts . “for in-
| ‘enclosures. - formation
, ‘ and nece-
{QLﬂ) 2. Kindly acknewledge . ! T | ssary
AN : : action.
q l’to 2
it AR ’
W . : . ‘ A "_}r?”/_.
0 . o ( M.S. DLZE )
,R/:?;’, - S 2S0/n/1. |
~ éki'f o for Dlrector General, -‘Ordr.ence Foctories.
&" Copy to - - : .
; : Lddl .DG/PEF, Kanpur ' — e
’ : 24dd1.DG/aV, C/o HVF, Avadi _ e
‘ All DDG/Directors, PR
The C. of A./Fys., Calcutta ' e
~ The 2DTID (I&JC), Calcutte i B
- The DDO& (OF) Liaison, Calcutta %
.The TLO/UTD&F (&ir), Calcutto ‘ L

The NALO, Calcutta
All Admin. Sections :
PaA to Jt.Director HQrs.
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MINISTRY OF DLFLELCE

= 2
D(EctteI,/Creiis oo

- sub : Compassionate appointment of son/dsughtecr/
near relative of deceased Government servant -
consolidated Instructions.

* Jok Kok

4 copy of Ministry of Personnel, Public Grievances
and Pens..ons (Uepartment ef Personnel & Training)O.M.
No.14014,/6/86-Estt,. (D) dated the 30th June, 1967 on the
above subject is forwarded.herewith for information and
necessary action. '

.

. €4/~ S.M. PATANPAUL
o UNDER SECE.ETARY .

‘Director (P) -

Direc¢tor (R&D)

CQA-OQ . N )

Ls (CP) o S . . .

M. of D. I.D. N6.4/12012/5/87/D(Est.1/Gp.I1),dt.20-7-87

Copy to -

" A copy of Hinistry of Personnel, Public Grievances
and Pensions (Department of Personnel) & Training), O.M.
N0.14014/6/86-Estt. (D) dated the 30th June,1987 on the above
subjezt, - ’ A .

The undersigned is directed to say thet instructions
have been issued by this Department from time to time laying
down the principles to be followed in making compassionete
appointment of sons/daughters/near relatives cf deceased
Governmeat servants. For facility of reference, the orders
issued or. the subject have been simplified and consolidated
in this Cffice Memorandum.

Nt

1. To whom applicable : ~ ' i -

a) To a son or daughter or near relative
of a Government servant who dies in
harness including death by suicide,
leaving his family in immediate need
of assistance, when there is no other
‘earning member in the family.

contd....?/2.

s D(Est.2/Genl.T). ' |

B b
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3.

4.

b)In exceptional cases when & Depart-

ment- is sati: fied that the condition

of the famlly is indigent end is in

great dirtress the benefit of compa-
sionate appointmért may be extended

.to a son/daughter/necr relative of.

a Government servant retired on nedi-

“cal grourdf under Fule 36 of Central

Civil Services (Pension Rules, 1972,
or corres Dondlng prov151ors 1n the-

~Central Civil gervice Fegulations
‘before attaining the age of 55 years.
"In case of Group'D' employees whose

normal age of superannuation is 60

. years, compassionate appointment may

be considered where they-are retired

. on.medical grounds before “ttalnlhg
*the age of 57 years.

c)To a son of daughter or near relat:ve‘

[

of a Government servant who ‘dies
durinq the period of eytension in
serv1ce but not re—employment.

Authorlty conpetevt to make comp cionate ap001ntment.

a)

‘”b)

J01nt Cecretary rncharge of Adminis-
tration of Secretary in the erlstry/

<Department concerned.

In the case of Attached and Subordi-
nate OfflCQh, such power may be ex-
ercise@ Ly the Head of the Department

gunder cLpple'ncntarx kule 2(10).

E1l1igib il

'PostS'to which'shch appointments can be made :

'Group-ic‘ Post er e Group'D' Post.

Ca)

AR

Comoa551oncte appointment can be made
onlv ageinst direct recrultment
quo a.(

App lcants for compa<51onate appoint-
men= should be appcinted only if they
are ellglrle and suitable for the -
pcst’ in all respects under the

FrOVlleﬂ‘ of the relevent Recruitment
Fules o

....P/3.



c)

‘gualificetions in the case of-

Depcrtment are, howcver, competé.t*— E

o

educatinnal

to rclax temporaril

“ment at the lowest level i.e.
Group'D' or LDC post in excer.tional
circvmstances who thc condition of the
family is very har#l, - Such relaxaticn
will be permitted upto a period of the
two ycars beyond which no relaxetion
of cducetional qualifications will be
admissible and the service of the
persons concerrned if =till unquali=~
fied, are liable to be terminated.

vhere a widow is appointed on compa-
ssionate ground to a Group'D! post,
she will be exempted from the reguire-
rments of. educatlonal GUgllflCPthPS:
provided the duties of the .post cean .
be satisfactorily performed wihout
hzving the educational- ‘qualification
of Middle $ganderd prescrlbed in the
Recrultment Rules.

i 4

In deserv1ng cases even where’ there is
ar ‘earning--merber in the family, a

- son/daughter/near relative of the
deceased Government servart, lecv1ng

" his family in distress may be consi-
‘dered for appointment ‘with the prioif.
approval ‘of the Secretary of the 3

Departmeff’conccrne whqQ, before
approving the appointment will satisfy
himself that the grant of concession
ic justified having regard to the
number of dependerts, the aseets and
liabilities left by the deceased
Government' servant, the income of tre

earning merber as also his-liabilities

including the fact that the earniny
member is residing with the family
of the dccecqed Government servgnt end

'cupport to the other refberc of th(

Cfamilwv.

-

Extent to which compassionate appointments cep e mede.

The 00001nt1ng authorities ma§ ensure
that total reservation for Scheduled
Castes, .Scheduled Tribes, Physically
Handicepped persons and Ex-servicemen,

eeee. Pl4.

! ?Oi;\t: :

’ y i -
VLT P T ST —s v

e Apamtamder e Tt

et
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Relaxati

the details of wvhich are given Lelow,
togcther vith carry forwerd reserva-
tion. (which at present is ag pllcalle
.only in respect of SC/ST and rhys
cally hendicapped persons) uhOLlG
not excecd 50% of the vacancics
avallable on any 3art¢cul»r occe

sion :

* ( i) Schedulied Castes ceeees15%

*( 1) echeduled Tribes ......75%
(iii) Ex-servicemen .. ....10%"
In Group'C' posts anu 20% in Group'l!
posts subject to proviso 1 of fule 4

of this Department's Notificatiorn

. No. 39016/10/70-Estt. (C) d¢215.12.79.

(a)

A

( iv). Phy51cally ﬂandlcap“ed -
: ‘persons " = 3%

‘*The percentages of reservation for

_-SC/ST are different in case of offi~
‘ces using 100 point roster at appen-

~dix 3 ®@f the Brochure on Keservation

()

(C)

(@)

".should not be below 14

:for &Cs and STs in Services.

Fonpaqsnonate appointmentes are made .

in relatlon of the folliowing :

Rééruitment.procedure i.e. without
the agency of the Staff Selcction
Commission or Employment Exchangsz.

JAge limit vherever necessezry,
The relaxation of lower age limit
vears of age.

Educational gualifications tc¢ the
extent stated in para 4 akove.

Clearance from curolus ‘Cell of this

. Department/Directorate General of
~EnLloyment and Training.

L,//A 7 Belatea rcouest - for compa551onate aj pointments.

N

Mlnlstrlea/Departments can also cori-
sider the requests for compassJarate

. appointment even where the decth took

place longeago, say five years or so,

while ‘considering such Lelated

recguests it should be kept in view
that the corncept of compassiorate
appointment is largely related to

.the need for immediate ascistance to

the family on the passing away of
the Government servant in harness.
The very fact that the family has

been able to manage comchow all

'.ooof)y/Sa



‘these years should normelly be
aucguate proof to show that the *
family hed some dependil:le mears
of subsittence. Therefore, ex-
amination of such cases call for

& great deal of circimspection.
The decision in those crecs may le

“Taken at the level of Sccretary

onlr.
. . ) ('—_—_—-—
8. Widow appointed on compassionate grounds getting
remarried, -

Vo

-

). Selective approach - :

N

‘e

. ds of compassion- should be done in oo

A widgw appointed on compassionate
grounds will be allowed to continuvc
'in service ever after re-marriesge.

(a)'Thé appointments made on groun-

such a way that persons appointed - oy
to the post do have the escertial ?
-educational ‘end technical ‘qualifi- i
cations and experience reguired.

for the post consistent with the
requirements of ‘maintenance of

efficiency of administration.

(b) It is not the intention to

-restrict employment of son/daughter

neer .. lative of deceased Group'D'
employee to a Group'D' post only.

- As 'such,. 2 son/daudhter/ncar rela-
tive of’ deceased emplovee can be
appointed to a Group'C' post for
which he' is educationally cuelifi-
ed, provided a vacancy in Grour'cC!
‘exists. '

(c) As the arpointments have to be
cleared at the level of the Head of
Department and az all the vacan-

' cies are to be pooled for compa-

ssionate appointment, it may ke
ensured that subordirate ard field
offices get an equitable share in
the compassionate aprointments.

(a) The'scheﬁé of compassionzte
appointments was conceived as far
back as 1958. Since then a numcer

ce...P/E.
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_of welfere measures have been

antroduces by the Government such

as the following which heve mede

a significant differerce in the

finencial positior. of tle families

*

"~ of soverrmernt servants ding in

harness. The benecfits received
by the family under the schemes
may ke kept in view while consi-
dering cases of compassicornate
appointment.

Under the Cerntral Governmert
Employees Insurarce Scheme finan-
cial assistance to the family of
the deceased Government servant
is as under i~ o

7vG:oﬁp‘D'_Employees ~ino,Cbo/-

/’ -
Group'C' Employees £.20,000/- .

¢roup'B' Employees Rs.40,000/~
Group'A' Employees  Rs.8C,0C0/-

"In ad.lition nearly 2/3rd k. of the
~emount contributed by the Govern-
ment servant to the fund is ezlso
_payable alongwith the ebove
amount. - :

Benefit of encashment of leave to
the credit of the dececsed Govern-
ment servant &t the time of his
death subject to a maximum of 240
days. '

Entitlement of additional amount
equal to the average balance in the
GPFF of the deceased Government
cservant cduring the three vecrs
immediately preceding the death

of the subscriber sukject to cer-
tain conditions under the Depocit-
Linked Insurance Scheme.

Improvec famiiy pension.

Assistance from Compassionzte
Fund, wherever necescarv.

....-QP/"ZQ
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10+ kecuest for change in post.
.
' When ¢ person has accepted a com-
pessionecte appointment to a parti-
post, the set of tircumstances )
which led to his initiel appoint- -~
ment, should ke deemed to have
ceased to exist and thereafter tlre.
persor. who has accepted compassio-
nate appointment ir a particular
: post shouvld strive in his carecr
S ' - . " 1ike his colleaguecs for future
. ¢+~ ‘sdvercement ard claims for appoin-
e e R ‘tment “to higher post on considera-
ol Co A " tion of compassion should inveri-

";A 1 S ‘ebly be rejected.

The proforma as in Annexure may be
used by Ministries/Cepartments for
ascertaining neceserry information
- and processing the ceses of compa-
ssionate appointments.

11. General

Hindi version will follow.

cd/-
( ¥.S.F. Krishna Rao )
Secretary to .the Govt. of India
Tele N0.3013180

Deputy

e Ak e i e e v A

PR o
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SUBs~ EMPLOYMENT ASSISTANCE TO THE
FAMILY MEMBERS OF DECEASED/ -
M.B.0. OF GOVT .SERVANT. |

PUC:~ Application dt.10.10.91 submitted
by Shri V.SRINIVAS. .

-—-‘-—----—-\

: Shri V.SRINIVAS, son of Late Shri MWV
 SUBBA RAD, Ex.Ch'man 6r.1(}) has requested for

. employment in place of his father/under employment
cassistance scheme. He has further stated that at the

| ..time of death .of his father, on 10.5.82, his elder

“.sister, self & yonger brother were minor. They were
. looksd after by his grand father. Now that he has

ipassed Diploma in Mech. Engg. Hs is requesting’){v{ ‘
employment. :

‘111, | 'Lafe‘§hri_5ubba'Rao is survivsd by
; 1) Smt.Nagalaxdi -- |

i) Kue.V.lgelavathi
131i) Shri Srinivas.

~Wife 45 yrs.
=~Daughter 23 y
"SQR 19 yYrso. o

iv) Shri V.Sridhar | - =Son 17 yrs. -
51.2.: Terminal benefits received by the family
are as underi- _ . _ : :
H - 1] Ffamily Pgnsion T R203.00
i 2) Gratuity T R.11,542.45
A '3) C.G.E.I.S. , . Rs+20,000,00
§ 4) G.P.F. o | R.16,483,00
gl _ . .
fz, ' Shri V.Sridhar has made request for emplgy-

iment after 9 yrs, aftesr the death of his father-
:Shri MNV Subba Rao, Ex.Ch'man Gr.I(T),

241« The concept of providing employment to the -
;dependent of deceased Govt.servant is largely related

. ito the need for immediate assistance.

'52.2.  Rs thg above case does fulffl the basic
.requirament, the request of Shri VeSrinivas cannot
ébe cens;dered,wf.4p&gf‘{1gi}e‘ |
ES.D. . In the past such belated cases were referrs
ito 0.f.Board/M of D but of the cases referred (5

1im of‘D’apprOVal was accorded only in one case,

4.0, In view of above, Shri V.Srinivas will be
iinformed that his request for employment cannot be
lconsidered. ‘ s

5.0, Submitted for orders pleace. -y

| | Ny

; ' ] e 37, \ .

) e 42 y - - - ///{“H\K

2L uérdLth%/kme‘&Wwﬁ3‘U{h’LWw.\ 'Y}J g ,
C@u¢b§§2ggﬁ7imbhalhxm} ukichy; ’-‘ki;qﬁﬂ*ﬁg7fuﬁf.

i.U,mi/A.wkffk*“¢£“4- = d*f2>ykf€$¢ntwidw&é' ::i/

R wvx

‘; A.Go”t/’pgrov ; : '2_’.11_3’ o

':-.‘é.m!'./> ’&(q« u{) (»U:t\\ ) r k)o(a‘i&" 40“ Q.l(vm‘m’éj , &



s - e

_; , o Z?a@%uggladLax.fi.:S =

| . | - — . . -;, %0 /3192 :
£/324 /€A — — =

5/323/ § — S é,,ff——"iz

To | oo -

Jhe Socretary,

Ordnance Factory Board, (a/mx)
10A, Auckland Road,
Eg;gytta-vooooa

SUBs~ Sﬂpwvmam ASSMANCE ?a THE FAMILY MEMBERS m’
DERSED/M48.0. COVT. EMPLOYEES.

Refs~ OF Board letter fo. 427/Ceneral/A/1 dt.0.40,90

' ~00."- ‘ '
Shrl ¥, Srini&aaa.y Son of late Shri ﬂkﬁ.?. Subba RaO.

‘Chargenan B2.1({Tech), who expired on ‘10.5.82 has raquested for
emplaymant under abnva aghomes :

4.1  1In this cnnnectian ?alleuing dbcumeate aro P@ruarded
_harsuithi~ «

1) Part~I, 31 & 11I duly sompleted.

2) ?anzigf the family mambe! 1e*umpleyad and their incbma
) S » :

3) Iha terminal benafits teceiveﬂ by the family is | \
ndicated at {3) of proforsa Part~l. Y

-a) foplication dt. 10.10, 91 subnitted by Shei ?.Srinivas*’:zé :
‘ regquesting for emalaymeat. ' AN

2.2 Shei V. Srinivas: ) his srothar & sister vere minor at the
time of death of his father Shri M NV, Subba Rao. Theoy were
looked after by his grand Pather staying at Tumkur, Karnataka
State. As Shri Srinivas was a minor and staying at a Tar suay |
place from Khadki, he did nst apply for employment. Housver,
_on attaining 18 yoars of age and having completed his edueatioa
he has nou applied for an employment.

3. Of Baard is requested to kindly asecerd sanction for appaint* ,
mant of Shri V. Srinivas to the pest of 5upr. ’B'ffech) at am .t
garly date. : .

M{ax owg b - =
) 7 { Ae Ko MUKACRIEE )
'7/ é’ (12 . éﬁéxs MANAGER/AD IN,
FOR GENERAL MANAGER.

Encls As above. ‘ . ~
| m?o\"\’

& bohonbof @ose, K@/&m /\M /
?#U&{27w~4«~ﬁ~aCéQ£%/ /C)%og/ GQGNLQ‘ﬁﬁ0¢i7A ) ..%

L ST - YR i L O L Vi~ 3;&;’1"\
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! To j | | il ‘

The Sacretary,

Ordnance Factory Board, (A/NI)
10A, Auckland Koed,
Laliouttea=700001

SUBi~ EMPLOYMENT ASSISTANCE TO THE FARILY MEMBERS of
ozas:o/m.a.o. GOVT. EMPLOYEES,

Refs~ OF Boerd lettsr Mo, A;:?/G_maﬂ/t/l dt.10.10,90

LA 2

5’1!‘1 Y. Grlnh‘asg 4 Son Of Late Shtl n, NV, Subbg Rao, .
‘Chergeman Br,3(Tech), who expired on 10.5.82 has reguested fer
exploynent under above achenee.

[V A VS S e

1.1 In this eonnection follouing documonts ars forwarded
‘wrwithl*

'4) Part=l, 31 & 111 duly completed.
2) mne of the fanily menbsr ie eaployed and thair lncbme

*

3) Ihg tereinal bensfits srecsived by the faany 1s
" indicated st (3) of proforma Part-1.

4) ﬁppllcatlon dt. 10,10,8) subnitted by Shrl '.’Stin.'war o
' requesting for employmant. k\

2.2 Shei ¥, Srinives: ), hie brother & slster ware minor nt the
tize of doasth of his Cether Shri A, N. V. Subbs Ras. Y¥hey weore
lookad efter by hie grand father steying at VYumkur, Karnataka
State. As Shrl Erinivacs vas e minor end staying et a far suay .
place fron Khadki, he did not gpply for employsent. However, -
.on stteining 18 ysarse of age and having cozpleted his education
he has nou applied for an empleynent.

3. Of Board is requected to kindly sccord sanction Por appointe
ment of Shri ¥, Srinivas to the pest of Supr. %8¢ (Yech) at an
early dato.

o - Agen Sf
gl (ST -
Rem(fs) WZY dgﬂ‘ ]7hku (s K mmza:cc )

G- / -
Z‘)f % Rl HDR&G NANRGE“&/&O 21,
1€ FoR GENERAL, MANACER.

‘| " Encls As mbove, \£ ),‘L\

oy g
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PHDFORMA HEGARD!NG ENPLOYMENT OF DEPENDENTS OF GO
PART . I _

Name of thc deccased

//;1, e Xa.».g;-ﬁ, b
VERNMENT SERVANTS DY!NG

WHILE IN SERVICE / RETIRED ON INVALID PENSION

‘

/ employce xxtiead. on lnvahé pensnc.m‘. u“ M, N, Venkata Subbarao
,'(b) Designation / Section T No, mmmm__'*__
;l )  Date of birh of employce | - ' - ‘ _
} 'd) ~ Date of death / netm:ment on invalid pensxon -miﬂd—m—to.s.;gag__
;. ©  Toul lengh of sérvice renderng | ot

) Whether Pemmanent or temporary

On compassionate ground.

B Vheier lngng o 51 ke
| i 2 a) B Name of the candldate for apomtrnent. ) : Ave : -.
| b) His/her rlatonship wnh the employee ; E%ut—aoa Bt-son — — =
9 Dae of binh — Age 29 zga»m._ — -
d ~..Educ'at‘iona1 Qualification Passed Dklm inmm |

€) . Whether any other deperidént has been appﬁinicd ILOL

3 Panticualrs of the total assets Ieft including amount of

a)  Pension / Family Pension | “‘MWMW .
b)‘ | Dcalh -cum- Remcment -Gratuity Mmﬁ—— :
©  GP. Fund Balance R8.16483/orecetvaa,
d) L.I.C. Policies ( including Privalc) '- | | NIL
- e) Movable and immovable propettics NIL
and annual income eamed therefrom
by the family, : o
B )) C.GE. Insurance amoﬁnt Re, 29966/-”m’~—'_;
| 2) Eﬁcashment of leave | |
l;) Any other assets

Total

4 Brief Particulars, if any |



5 Pubotes ot ol o o DT ARy
5 Particulars of all dependents of the Govi Servant - ‘ *

(f some are employed their income ‘and wheuer o
they are living together or scparately),

SL. Name Relationship Employed or not

No. with employee Particulars of

and age employment and
emoluments,

Mar:ied/Unmarried
with family particulars

1) Smt, Nagal axmi Ver@ta Wife (45| Househola
2) lih

of the facts|:

terminated, |© - ST

. » . ,\_ '
, ) . N,
Date Signature of the candidage 'U.KT\AW V

Widow
188 Leelavaey Daughter (2 Studyimg Unmarrieq,
3) ||shri sriniveg Son (20) Diploma holeb#»
in mc}lomgo «30=
¢ ﬁshu Sridhar Son(16)  |lswaying -do-
i DECLAR ATION
I hereby declare that the facts gjven by me above, an;, to the best of my knowledge, correct. If any

- (SRINTVAS. V)

Shri./Smt./Kumari - is known to me and the facts

-~
mentioned by him / hét are comet

Signature of Perm, vat. Servant M S !ég L\Q \’\TB‘IU\}\

Name M
Date | ’

 Address Ch/ma‘ Or,x 'ms' AFKR
I have verified that the facts mentioned by the candidate above are correct,
Signature of Labour Officer \ TS

Name ___#e My RATHOD -
- Brolabouy Officer,
Address .

et St e e e B e e

Amgaetys Aeiely iy s . L

S T S




S IR | &)
/ © ENCLOSURE TO KFK LETTER NO. E/321/EA DV.__/4/s2, |
" . pAgI=11
I.{a) Nome of the candidate | Shri Srinivas Vsnhkata
for appointmunt
- (b) His relationship vith | Son
tha employes
(c) Educational qualifica- it D.ME,
tion,ene(date of birth) 11) 20 yre.
and experiance if any 138) NIL
(d) Post for uhish. employ-~ Suporvisor (Tech. )

ment is prcposed

(e) Uhethor tﬁa past is tobe' K. A,
filled in CSCS or in an
nan-participating offlice

(r) Uhether the recrultment YES
Rules prcvide for direct
Rec;uifment

{g) Uhether the candidata ' YES,

fulfils the recrultments
of ractUitnent rulen for

" the post |
) Apart frem waivar of ~ Thse employrent assistance is
amploymsnt exchange nearly 10 vre, eld. Thsrafore
procedure what other relaxstion in rules for
relaxations are to be appointment off Shri Stiqlvas V.
. givano = : 4c rgquested.

11, Whataver the facts mentioned in Part I have bsen verified
by the office and if eo, indicate the rscords.

=~ Yes verified.

) Xlifi Persanal recommendations eof the Haad of the Dspartment/
4 Miristr/.

. e = Recommended for employmsnt
f L i' : . st Supervisor (T),
/8 L

1YL If the snﬂlnyss dind/retirod on $nvalid penclcn nore Shan
11» years back, Why the case was not sponsored earlier

~ The childran vere minor at the timo death of
Shri M,N, Venkata Subbarac, Ex~ Chargeman and were under
the gare of their Grandfather, uho brought thein up.

P
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ENCLOSURE TO AFK LLTTER_NO. E/321/ER DT, /4/99

1)

i1)

181)

iv)

PART - 111

Whether family of the
deceaced ouns & hcuse;
if living in rented
accommodation, ths rent
being paid therefor.

Full d2tails of tho
Widow/Children of
doceaced eaployee \epe;
iavel of education;
whether employed and;

if so0, whegs snd at what

‘wages etc..

-

If the earnino member(s):
in the family havs refused
to support the family of
the deceas=ed, ‘specific

- peasons .and eirqumatances

thorsfors

Cartificaiion that the

prescribed percentage of

reservation has not bsen
sxcasded.

Smt, Napalaxmi V. ic staying .
alonguith children at her
fathor's place, vho iz & retired
echool, in a rented house.

1) Sml. Nagalaxmi V= uyife =45
- = Housshold

2) fifse. leslaveti - daughter =~ 22
- stydying.

3) Shri Srinivas = son - 20 - OME

a) Shrisridﬁar - egn - 16
- studying.

Nons of abova is employed.

N, R, as none in the family is
gmployed,

Certified that the prescribed

percentage of reservation has
‘not been excesded, ‘

EA
Vo




1CENTRAL ADMINISTRAT IVE TRIBUNAL
BANGALORE BENCH

| " Second Floor,

Commercial Complex,
Indirenagar,
: Bangalore—SSD ‘038,

. | Dated: 3 S Fp 1993
APPL ICAT ION NO(s ), | G%f;ﬂ;%\~ 3

lgglicant(S) : 1 " Res Eondent(s

G VSmimives - W ﬁ‘d“@ﬁwgw

V. Crimiven , C-§(3° DRDO. Complex ,

C. V. Raowan Ngagco/«, B ogadesa |
7, Hue ”Dczs:zg}o» C)QMQ@&,OE&WW’M%]’

caledlie - gon Sudaicoodeuauc

SUBJECT - Foguardlgg of copies of the Urder passed by
the Centrgl Admlnlstr tive Tribunal,Banqalore Bench’

Bangelore.'
Please find enclosed hereuith a copy of the ORDER/

STAY/INTER IM ORDER. pjfsed y - this: Tribunael i the above said .
gpplicatien(s) On - —- L - ‘

-

%9&&‘@ E 'f%’lﬁlza'
| : ~__DEPUTY REGISTRAR
| . - [COIuwiIcIAL  BRANCHES, |
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i . .
BEFORE THE CENTRAL ADMINISTRATION TRIBUNAL
 BANGALORE BENCH, BANGALORE |

DATED THIS DAY THE 18TH OF AUGUST,1993

Presents Hon'ble Justice Mr.P.K. Shyamsundar Vice-Chairman

APPLICAT ION ND.359/1993

Shri ¥.Srinivas
C/o N. Krishnamurthy,
c-5/3, DRDO Complex, -
C.V. Ramanagar

Bangalore ; Applicant

( Dr,Mm.S. Nagaraja - Advocate )
v.

-1, The director General
Ordnance Factory,
Calcutta-700 009

2, The General Manager,
Indian Ordnance Factory,
Ammunit ion Factory,
Kirkee,

Pune-~411 003

3. Union of India
represented by
Secretary to Government,
Ministry of Defence, ’ ' .
Neu Delhi , Respondents

~

( Shri M.V. Rap - Advocate )

This application haiﬁcoﬁa up today
before this Tribunal for orders, Hontble Justice
Mr.P.K. "Shyamsundar’,-'\lice Chairman made the
followings |
ORDER
Having heard both sides, regard being

;d@ad to the lauw affecting the impugned order

ﬁé%roduced at Annexure A-4 in which the claim of

" "'the applicant for his appointment to the post of



*\ 'Z?m- L
.\6"’,,(‘ - /:“

SECTION OFFICER

CENTRAL ADMiNISTARTIVE |

ADBITIONA oo
BANGALGRE

Ve TRIZY

Supervisor has been turned down by Works Manager
(R=2) instead of Sécretary, Ministry of Defence
(R-3), this applicatioﬁ will have to.BUccaed.

It is not in dispute tha£ a decision regarding
the claim of the applicant for appointment to the
post of Supervisor had to be taken by R=3 and
could not be taken by R=2, The wrong person

has apparently taken a decision in issuing the
impugned order,

2, Therefore,-g% allow this application

and quash the impugned order produced at
Annexure A-4 and remit the case back to R-ﬁ

fof taking an appropriate decision considering
the fact that it is the son of a decsased employee
vho is seeking for an appointment. We are also
told the Board has also recommended his claim,

I am sure R=3 will take into account all these
aspects while making an order in that behalf,
R=3 to pass further orders within three months
from the date of receipt of a copy of this
order. Shri M.V. Rao tells me that Annexure R=-4
is merely a communication of the dacision‘taken

by the Board. Be that as it may, under the

¥

'decision has to be taken by the Secretary.
With these observations, this application s tands

disposed off finally with no order as to costs,.

<d~

_.;,.\._ ?ﬁb? | VICE CHAIRMAN ]
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